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(Shri M. M. LAwrence and some 
other hon. Member then left th 
House). 

MR. DEPUTY-SPEAKER: I shall 
now put the Supplementary Demands 
for Grants in respect of the Bud et 
for the State of Kerala for 1981-82 
to the vot of th :abuse. 

SHRI R. VENKATARAMAN: Mr. 
Deputy-Speaker I have to move first. . 

t 

MR. DEPUTY ... SPEAKER: You 
have already moved. It is not Appro-
priation Bill. 

SHRI R. VENKATAR.AMAN: No, 
no. I have to move. 

MR. DEPUTY-SPE·AKER: Mr. 
V nkataraman, I will come to the 
Appropriation Bill later. 

SHRI R. VENKATARAMAN: All 
right. 

MR. DEPUTY-SPEAKER: I shall 
now put the Supplementary Demand's 
fOr Grants (Kerala) for 1981-82 to 
the vote of the Hou'.3e. The question 
is: 

(IThat the respective Supplemen-
tary sums not exceedi,ng the 
amounts on Revenue Account and 
Capital Account shown in the third 
column of the Order Paper be 
granted to the President out of the 
Consolidated Fund of the State of 
Kerala to defray the charges that 
will come in courSe of payment 
during the year ending the 31st 

'. day of March, 1982" in respect of 
heads Of demandi3 entered in the 
second column thereof-

Demand Nos. V, XI, XII, XIII, 
XVII, XVIII, XXII, XXIll, XXV, 
XXVII XXVIII, XXX and XLI." , 

The motion was adopted. 

KERALA AP 0 RIA 0 (No. ) 
. BILL, III 1'981 

T'HE MINISTER OF FINA CE 
(SHRI R. VENKATARAMAN): I beg 
to move for leave to introduc a Bill 
to authorise payment and appropria-
tion of certain fur her suins from 
and out of the Consolidated Fund of 
tli St te of Kerala for the Servi 
of the firtanci:H year 1981-82. 

MR. D'EPUTY·SPEAKER. 
question is: 

"That 1 ave be grant d to intra" 
duce a Bill to authorise payment 
and' appropriation of certain further 
SUlll!3 from and out Of the Consoli ... 
dated Fund of the state of Keral 
fOr the services of the financial year 
1981-82." 

The motion was adopted. 

SHRI R. VENKATARAMAN: I in-
troduce t the Bill. 

I beg to move that the Bill to' 
authorise payment and appropriation 
of certain further sums from and out 
of the Consolidated Fund of the state 
of Kerala fOr the services of the finan-
cial year 1981-82 be taken into con-

t 

Gideration. 
MR. DEPUTY -SPEAKER: The 

question is: 
"That the Bill to authorise pay-

ment and appropriation of certain 
further sums fro'm and out of the 
Consolidated Fund of the State 0 
K rala for the services of the finan-
cial year 1981-82 be taken into con-
sideration. 

The motion was adopted. 
MR. DEPUTY-SPEAKER: Now we 

shall take up clause by clause. 
The question is: 

"That clauses 2, 3 and the Sche-
dule stand part of the Bill" 

The motion was adopted. 
Clause 2. 3 and the Schedure w re 

added to the Bill. 
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MR. DEPUTY-SPEAKER: The 

. uestion is: 
"That Clause 1, the Enacting For-

tp.u1a and the Title stand part 'of' 
the Bin." 

The motion was adOPted. 

Clause 1, the Enacting Formula and 
the Title were added: to the Bitl. 

SHRI Rt VENKATARAMAN: I beg 
to move: 

"That the Bill be passed". 

MR. DEPUTY -SPEAKER: The 
-question i's: 

"That the Bill be passed." 
The motion wa adopted. 

18.30 h · 
Tne Lok Sabha then adjourned till 
Eleven 01 the Clock ton Friday, Dec .. 
ember 18, 1981/ Agrahayana 27, 1903 

. (Saka). 
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